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CENIRAL ADMINISTRAT IVE I‘RILUNL\L @ _

PRINC IP AL BEINCH

NEW DEIHI
O. 4 MNO. 1019/86 - DECIDED ON : 29,7.i992
K. C. Ganjwal ' ces dprplicant
Versusg
Unicn ef Indla ' sss  Respondents

CORAM ¢ THE HON'BLE Mi. T. $. OBEROI, MEMBER (J}
THE HON'BLE Mi. P. C. JAIN, WMEMBER (A)

Nene for the spplicant
shri A. K Behra, Prexy Geunsel fer Shri P. H.

Ramchandani, Counsel feor the R@spandpnts.

ORDER (CGRAL)

Hon'ble Shri P. G. Jain, Nember (a) :=-

Learned prexy ceunsel fer the respondents has preduced
befere us a copy of letter dated nil from the applicant in
this case, addressed te the Registrar, Central Administrative
Tribunal, Principal Bench, New Delhi and cepy endersed te
(1) Smf. Ae Co Duggel, D3, Depaitment of Persennel and
Training, Nerth Bleck, New Delhi and (2) Shri K. K. Grover,
D3, Committee ¢n Parliament and Official Languages, 11, Teen
furti Masrg, New Delhi, t¢ the effect that he has already keen
prém@ted $s>Directar and as such his O;A. Nos 1019/86 has
bec ame infructuaus. It 1s further stated that the Hon'ble
Tribunal may treat his case having been withdrawn as he is
ne longer interested in pursulng the same for the reassns
mentiened abeve., Learned prexy cesunsel for the respsndents
submits that he has recelved a cipy ef the above letter
frem the respondents,

2. Ia view sf the abeve, C, A 1019/86 is disnissed as

wilthdrawn. NG cssts,

&Ac/ )—4’\ \~\),/ . i’/b‘;
( P. G Jain)) : ' { T. 5. Cberei )
Member (A) : _ hMember (J)



